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MR. DEPUTY CHAIRMAN: The House 
standsabjourned ii!I '2 P. K. 

The House then abjourned fur 
lunch ai nine mmutes past cme of 
the clock. 

'Ihe. House reassembled after lunch at two of 
the. clock. MR. DEPUTY CHAIRMAN' in the 
Chair. 

RESOLUTION   RE    CONTINUANCE    
OFPROCLAMATION  UNDER  ARTICLE  

356OF THE  CONSTITUTION IN  
RELATIONTO THE STATE OFGUJARAT 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIES/™ vfatm 
S   3<m53iHsmu   Fl   "'  MOHSIN):    Sir, I beff 
t" move the following Resolution : 

'That this House approves the continu-
ance in lone ,4' the Proclamation issued by 
the Ptesidem on the Kith May, 1971, under 
article 3o(> of the Constitution, in relation tn 
the. State of Gujarat, for a furthur  period 
of   six  months  with   effect    from    the    
21st 
Decent her.   1971." 

Sir, Members of this House may recall thai 
ihe president ia l  Proclamation under articl ol" 
the Constitution was issued on 13th May, 1971 
in respeei ofithc Sta te  of Gujarat. Tt was 
approved by the Rajya Sabha on 31st May, 
1971 and by the Lok Sabha on 21stjttne, 1971. 
In accordance with clause (4) of article 2~)i> 
the proclamation will remain in force only up to 
20th December, 1971 unless ii is extended by 
both the Houses of Parliament. Sir, the House 
may he aware thai ihe Election Commission liad 
undertaken intensive revision of electoral rules 
including that of Gujaral and ihe revision has 
been j ust completed bu1 a special revision has 
been undertaken by the Election Commission of 
four Assembij Constituencies in Gujaral and 
thai is likely to be completed very soon. The 
Government of Ind ia  proposes io hold the 
elections in the State of Gujarat in the th i rd  
week of February 1972, but much before that 
the Presidential Proclamation will expire ou 
20tb December, 1971 and hence I have to n this 
Resolution befor* the House. I hope the House 
will give approval to this   Resolution- 

The question was proposed. 
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SHRI SURESH J. DESAI (Gujarat) : Mr, Deputy 
Chairman, Sir, I rise to support the resolution) 
moved by my friend, the Deputy Home Minister. 
Six months is a very small il to judge the merits 
of any administra-tioi . However, the report 
which has been circulated shows that a lot of 
good work has been done. It must be said to tlie 
credit ol the Governor that not only has he 
pursued die projects which has been already on 
the anvil, bin Be has successfully concluded 
quite a number of diem. The report shows that 
the State Planning Advisory Board was re-eon-
stiluted and a number of working groups were 
appointed and all of them have submitted their 
reports by the end of November. It has also fur-
ther stated that a mid-term appraisal of the State's 
resources for the Fourth Plan, carried out 
recently in consultation with the Planning 
Commission, has revealed that the State's 
resources have gone up by Rs.45 crores, from 
Rs.455 crores to Rs.500 crores. It would, there-
fore, be possible to step up the size pf ihe State's 
Fourth Pian to Rs.500 crores. As against the 
ariginally approved size of Rs.455 crores. This 
is,-also a very good achievement. It has further 
staled that the State has made a remarkable 
progress in realising some of ihe physical targets 
of (he Fourth Plan. In foodgrains production, the 
State has achieved the Fourth Plan larget of 44 
Iakh tonnes in ihe second year of the Fourth 
Plan. The State is now very near to becoming 
self-sufficient in foodgrains. In oil seeds produc-
tion, the Fourth Plan target of 17.78 lakh tonnes 
has been substantially exceeded in the second 
year of Ihe Fourth Plan. In Cooperation also du: 
State has made notable progress. This shows that 
some oi tlie targets which were to be achieved at 
Ihe end of the Fourth Plan have already been 
achieved in the second year of tlie Fourth Plan. It 
has also further staled that the State-has taken an 
initiative in evolving the scheme 'Right to Work' 
Ior which a provision of Rs.2.5 is included in the 
State's Fourth Plan. Twelve Ambar Charkha 
Centres have been sanctioned under ihe scheme 
this year so that even ihe old and infirm whose 
mobility is seve-rely restricted, can take 
advantage of the scheme 'Right io Work'. This is 
also a notable achievement. 
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As far as Public Works Department is conce-
rned, while discussing the Kadana Reservoir 
Project the report states that the Dam work is in 
progress and unless the hydro-electric Project is 
cleared, there will be bottlenecks in the 
construction oi the dam work which is a project 
financed by the International Development 
Association. The State Gevernment is now 
informed in October 1971 that the Planning 
Commission would give clearance in principle 
to this project very soon. I hope that the Home 
Ministry would pursue the matter becaus: in this 
project the International Development 
Association is also a partner and the Home 
Ministry should pursue the matter further so that 
the Planning Commission's approval is granted 
very soon. 

As far as the financial position is concerned, 
it has been very satisfactory and I must say thai 
\vc arc proud to mention that Gujarat is one ol' 
the Few States in the country which have not 
taken an overdraft from the Reserve Bank. 
When the Budget estimates were presented in 
March, 1971, they showed a deficit of Rs.8.25 
crores. The Budget was recast and the revised 
estimates as presented to and passed by Parlia-
ment in July, 1971, showed only a small deficit 
of Rs.1.29 crores. And this is also proposed to 
be met by the economists in the nondevelop-
ment expenditure. 

In the field of industries, mines, power and 
petroleum also the State has made notable 
progress. The aluminium complex has been now 
practically finalised. As a result of the efforts 
made by the Governor, he was able to persuade 
the Union Minister for Steel to agree to the 
formation of a separate company for exploiting 
the Bauxite Ores in the State through Rs. 130 
crores giant aluminium Complex consisting of 
units for production of alumina, an aluminium 
smelter and fabrication units .  The Government 
ol India has already been requested to initiate 
project planning for this aluminium complex. 
This is also a very notable achievement of the 
Government of Gujarat. 

Further, all the policies of ihe Government of 
Gujarat have been progressive and quite a lot of 
progress has been done though a lot of things 
remain to be done in the field of industry, in the 
field of shipping and also in the field of 
adequate power supply. For instance, the output 
of the basic products and their utilisation by 
user industries has to be coordin- 

ated so that problems regarding excess produc-
tion or lack of timely and adequate demand are 
avoided. At present the output of ethylene is 
expected to be 1.3 lakh tonnes whereas Un-
capacity planned fur consumption is 1 lakh 
tonnes, 30,000 tonnes ' remains to be planned. 
This opens up prospects for plants manu-
facturing vinyl chloride and styrene or polyst-
yrene. This is very necessary development and 
it must be attended to not only by the Govern-
ment of Gujarat, but something has to be done 
by the Potroleutn and Chemicals Ministry here 
at Delhi. The expansion of the Gujarat refinery 
should be so planned and execute as to reach a 
capacity of 10 million tons. It can then serve as 
a centre both for processing crude oil obtained 
locally .es also from our off-shore fields and 
from abroad. 

Another important thing which should be done 
very soon is the supply of adequate electric 
power at reasonable cost. In fact the per capita 
consumption of power in Gujarat is already-very 
low. As compared io other Stales the per capita 
comumption in Gujarat is very low. In Delhi it is 
273 KWH, in Punjab 159 KWH, in Maharashtra 
153 KWH and in Gujarat il is only 135 KWH. 
The cost of electric power in Gujarat is also very 
high. This hampers development of industries 
there. If we compare the cost of power per 
KWH, il comes io 2.50 paise in Maharashtra 
under Tata installation and under other 
instal lat ions it is 3 paise ; in Punjab it is 2 
paise : in Bihar it is 4 paise : in West I it is 1- 
paise ; in Tamil Nadu it is 4 paise ; in Madhya 
Pradesh it is 4.30 paise and in Gujarat it, comes 
to 5.80 p»isc. If the price of RFO is raised as 
demanded by the Oil nnd Natural Gas 
Commission, then the cost will rise to 9 paise 
per KWH. It will be a great impediment to the 
development of industries in Gujarat. There is 
no reason why iherc should not be a uniform 
electric power tariff ni all over the country. Just 
like cement, sugar or peper has a uniform price, 
why not elcctrii iiy also '.' There is no reason 
why there should not be a uniform price in the 
case of electricity ? Then only the industrial 
development of an enterprising State like 
Gujarat can be fully achi r \  ed. 

As  far as atomic power station is concerned, 
we understand that already the survey work is 
done and a site has practically been selected in 
Saurashtra, We hope that progress in this case 
will be speedy and accelerated. 
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[Shri Suresh J. Desai] 
There is one more thing to which I would like 

to refer. And that is about the Port Narmada. The 
construction and development of a major all-
weather, alon-side berthing port at a site near the 
mouth of River Narmada must be undertaken at 
the earliest. Already commercial organisations 
such as the Chambers of Commerce in Gujarat 
have represented to the government about the 
construction of tlie port. The location is ideal 
because the wind, wave and other marine 
conditions arc most favourable for navigation, 
etc. An oil port can also be established with 
close proximity to Gujarat refinery, our off-
shore fields and major foreign sources of 
imported crude. Nowadays tankers are about 2 J 
to 3 lakh tonnes, but any tankers of 60,000 to 
80,000 tonnes can be brought if this port is 
constructed at the mouth of River Narmada and 
it should be an all-weather port. The Indian 
Institute of foreign Trade has already carried out 
a survey and they have made an assessment of a 
conservative nature that the hitcrland would 
provide a traffic of over 3 million tonnes in the 
initial stage. This is a very hopeful development 
and if this pott can be developed it wil! not only 
help the backward distiict of Broach and other 
parts of Gujarat, but it will also open up the big 
hinterland behind this port which extends up to 
Madhya Pradesh. With these words, Sir, I hope 
the remarks I made will receive the attention of 
the Home Minister and with these words, Sir, I 
support the Resolution moved by the hon.   
Minister. 

MR. DEPUTY CHAIRMAN : Yes, Mr. Patel. 
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MR. DEPUTY CHAIRMAN : Mr. Subra-
mania Menon. 

SHRI   K.   P.    SUBRAMANIA    MENON 
(Kerala) : Mr. Deputy Chairman, Sir, while 
discussing this Resolution on the continuation 
of President's role in Gujarat, we have to take 
into consideration some of the realities of the 
situation in Gujarat. A number of speakers have 
spoken about the progress being made by the 
State in the industrial, in the educational and 
oilier fields. But there is one sphere in which 
Gujarat is in dismal depths. You will be 
surprised to know this. 

I have recently had an occasion to visit, that 
State and saw the most harrowing things the 
scheduled castes and scheduled tribes are suffer-
ing from. The indignities to which they are 
subjected, the harassment they are victims to 
and the humiliations they suffer from, have no 
parallel elsewhere in this country. It is a strange 
fact that a State in which Mahatama Gandhi was 
born, a State which is supposed to be very 
progressive, shows the worst kind of 
untouchability and such other practices, which 
should shame any citizen of this country. 

Now, Sir, you will be surprised to know that 
in Gujarat there is still a sort of, what is called 
bonded slavery. There is a section of 50,000 
families known as halpathis, and these 
liolpathis are nothing but slaves.   Twenty-two 
years after 
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[Shri K.. Pi Subramania Menon] ihe Constitution 
is enacted, if we cannot gel rid of this slavery, 
what sort of progress we are making in tins 
country ? It is a shameful il tliat 50,000 
families are still living under slavery as ihe 
bonded slaves of the zamindars in the districts 
of Broach and Surat in the State of Gujarat. 
And what does this Governmen! do? We have 
had all sorts of sanctimonious Congressmen 
ruling ihe State. 

SHRI PITAMBER DAS   (Uttar   Pradesh   
: Whal do these fifty lakhs do ? 

SHRI    K. P.    SUBRAMANIA    MENON 
: They are called hiilpalhis. 

MR. DEPUTY   CHAIRMAN :     Whal   
do they do ? 

SHRI K. P. SUBRAMANIA MENON: They 
are cultivators in the sense tliat they live under 
the landlords and they are indebted to them and 
they have If) work for the landlords. They have 
absolutely no independence of their own. And 
do you know, Sir, what is the wage they get ? 
Their wage ranges from 60 naye Paise to 150 
naye Paise. This is the sort of progress which 
the State has made. Of course it has made some 
progress, some of the big fellows have becom* 
richer and a iot of industries have sprung up 
and a few banias are making a lot of money out 
of it. But a large percentage of tire rural 
population, especially the landless labourers, 
the Harijans and the Adivasis are the worst 
sufferers. Then, Sir, is the problem of their 
indebtedness ; I shall give only one or two 
instances. Wherever there has been the mixed 
population of Advises and the plains people, the 
Advises have losl the land. Wherever the 
Adivasis themselves constitute the panchayat, 
and all, they have been able to withstand ihe 
onslaught of the plains people. But where there 
has been a mixed population and the panchayat 
lias been dominated hy the plains people, they 
have lost their land. Tn the Naswadi taluka for 
example. 1500 acres ol land have been 
alienated by the moneylenders for a paltry sum 
of Rs. 1,50,000, which means Rs. 75/-per acre. 
The Adivasis were thus cheated. They arc given 
paltry sinus in times of some sort of famine or 
when there is no work, as loans. They are given 
some grains nnd ;ill. and the moneylenders 
charge 150 to 200 per cent as inteiest on these 
things. This goes on accumulating   and   
slowly   ihr i r  lands are lalscn awav. 

Then Sir. it is being said that a lot of land is 
being allotted to the Adivasis and the Harijans 
Bui what are the facts ? The facls are that, even 
where the Collector bas allotted some lands, the 
panchayati institutions, which are controlled by 
the landlords and the thakurs, they set apait 
these lands as grazing lands, and rot a cent of 
land is given to the Hetijians and l he Adivasis. 
The Collector issues orders that such and such a 
plot of land is given to so and so, luil the order 
is never given effect to, and the Adivasis and 
the Harijans do not get even a cent of land. 

Then, Sir, you will be surprised to know that 
the most blatant exhibition of untouchability 
exists in Gujarat, the land of Gandhi. You will 
be surprised also to know that Porbunder, where 
Gandhi was born, is the worst place for 
untouchability. And they arc the bhaktas of 
Gandhiji. Such a hypocritical folk I have never 
seen anywhere in the world, people who call 
themselves Congressmen. AU of them are 
G&rAhi-blwktas. Anybody in Gujarat, any 
Congressman, they all salute Gandhiji, but they 
practise untouchability tn ihe most blatant and 
unashamed manner. 

SHRI SURESH J. DESAI : May I interrupt 
my friend for a minute ? He seems ro be 
completely out of date. 

SHRl K. P. SUBRAMANIA MENON : I am 
not out of date. 

SHRI SURESH J. DESAI :   Please listen. 

SHRI K. P. SUBRAMANIA MENON : Why 
should I listen to you now ? Please sit down and 
listen to me. 

SHRI SURESH J. DESAI : The Deputy 
(Ihairman 1ms given me the time. 

MR. DEPUTY   CHAIRMAN:     I have not 
given you permission to interrupt him.    Please 
(In not interrupt him. 

SHRI SURESH J. DESAI: The hon. Member 
is completely out of date. He is speaking of 
things which were perhaps prevailing ten vear 
back. 

• 

SHRI K.P. SUBRAMANIA MENON :   You 
read  the upon of the Commissioner for   Sche-
duled Castes and Tribes and know the facts ior 
yourself. 
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SHRI SURESH J. DESAI: Tlie halpathi 
system was prevailing some leu years bark, and 
the system is more or less extinguished now. 
Then the hon. Member speaks of untouchability 
being in the worst form in Gujarat. Perhaps he 
has nol visited other parts of the countiy. Yon 
will see tbat the worst untouchability is ihere in 
your State. 

S H R I K  P. SUBRAMANIA MENON: 1 
understand the spirit—we must have it better. 

SHRI SURESH J. DESAI : Untouchability is 
a malady all over ihe country. It is not thai it is 
there only in Gujarat and other Slates do not 
have il. Il is prevalent all over the country and 
we have to try to remove it, we are trying to 
remove it as far as possible. 

So   many   other   matters   he lias 
mentioned' 

which are completely irrelevant.     He is   out 
ol" date by ten years. 

SHRI JOACHIM ALVA (Nominated) : My 
hon. friend forgets that the Jana Sangh carried 
ofTa lot of votes in Gujarat ou account of the 
cow agitation. 

SHRI K. P. SUBRAMANIA MENON : Mr. 
Desai unfortunately lives ten years back ; he 
lives ten centuries back. Whatever has been 
said is according to the Reports of the Schedu-
led Castes and Scheduled Tribes Commissioner 
of the last few years, and how do you say I am 
out of dale? In any case, I have visited Gujarat 
only last month. 

In other States there is untouchability defi-
nitely, but there is a sly manner of doing it, they 
may do it in private homes. But very rarely do 
people practise it blatantly, publicly and 
unashamedly in public places. In Gujarat for 
example, in the Mehsana district, in the district 
headquarters town, there are two restaurants—
Rajputana and Iqbal restaurants. You will be 
surprised to know—I went and saw and I felt 
ashamed—that the Harijans have to sit on the 
road side. They keep separate posts for them. 
They have to give them by washing them 
themselves, go to the shop, get the tea, come 
back and sit there and drink it. And the district 
authorities do not do anything about it. I'his is 
(he case, I am told, everywhere in Gujarat, 
including Rajkot. Well, I have seen it. 

Another instance is in the Rajpipla munici-
pality where one ol the bania girls fell in love w 
ith a Harijan boy. She was employed as a 
teacher in that municipality and that Harijan 
boy was employed in some Government office. 
There all the Government and public services 
are being used to victimise people who do not 
practise untouchability. It so happened that the 
girl was dismissed from her teacher's job in the 
Rajpipla municipality and that girl has not got a 
job just because she mar.-ied that Harijan boy. 
Not only that she is dismissed from her job—a 
job for which the State pays the money— but 
also she is ostracized by her own community 
and other communities. This is the most 
backward Staie. 

The lasi thing is about the Panchayati Raj 
institutions. These Panchayati Raj institutions 
are a curse to the Harijans anj Adivasis. The 
powers vested in these panchayats are being 
used relentlessly to oppress the Harijans and 
Adivasis. Unless the Government does some-
thing to safeguard ihe interests of the Harijans 
against the depredations of these Panchayati Raj 
institutions, these things will become much 
worse in Gujarat. 

SHRl F. H. MOHSIN: Mr. Deputy Chairman, 
Sir, I am very much thankful to the Members 
who have taken part in the debate and who have 
also given very useful suggestions. The lady-
Member who spoke first went in detail about the 
various achievements made by the Government 
and also the work to be taken up under the 
several heads. Sunv: of my friends have laid 
stress on the state of affairs as regards the 
Scheduled Castes and Scheduled Tribes in the 
State of Gujarat. Sir, they constitute, about one-
fifth of the total population in Gujarat. The 
Scheduled Tribes are said to be nearly 13.35 per 
cent of the total population and the Scheduled 
Castes account for 6.63 per cent but their 
economic condition has not remarkably 
impoved in spite of the Five Year Plans and so 
many measures that the State Government had 
taken so far. The State Government are now 
taking more measures in ihis direction. They 
intend io set up a Tribal Development 
Corporation which will enable the Government 
to take measures for social and economic 
amelioration of the Scheduled Tribes. They 
want to set up an authorised capital of Rs. 5 
crores and bi ing forward a Bill in this respect. 
This may go a long way in improving the 
conditions of the Scheduled Castes and   the 
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[Shri F. H, Mohsin] Scheduled Tribes. Over 
and above that, the State Government wants to 
establish a Rural Housing Board to accelerate 
the tempo of house-building for the Scheduled 
Castes and the Scheduled Tribes in the whole 
State. There has not been a separate Rural 
Housing Board ior house-building activities 
specially intended for the Scheduled Castes 
and the Scheduled Tribes. Now they are 
intending to set up such a Board to see that 
most of the houseless Harijans, i.e. the 
Scheduled Castes and Schedu'ed Tribe 
population get housing facilities. 

Mr. Subramania Menon has stated about the 
severity of tlie untouchability problem in 
Gujarat. Sir, in spite of many meausres that 
have been taken to remove untouchability, it is 
really a matter of concern for the Government 
and for all of us to see that even at the present 
moment untouchability prevails in some parts 
of the country. It may be a matter of degrees in 
several States, but we cannot altogether say 
that untouchability has been removed. I do not 
say that no work has been done in this direc-
tion. There has been a marked improvement in 
this direction. What the situation was about 20 
or !0 years back_ is notnow at present. Un-
touchability has been removed to a large extent 
and at the same time we cannot achieve more 
in this direction by passing only legislations or 
by making the penalties more severe. This 
could achieved by social workers, by educating 
the people on the eivils of untouchability. I 
think the social workers and the people at large 
can do a lot in removing untouchability rather 
then passing more and more laws in this 
respect. Sir, 1 do hope that the people will 
think in this prospective and see that this social 
evil which has been a black mark on all the 
Indians disappears sooner than what we expect. 

Sir, in this brief period, I am very glad to 
state that the State has made remarkable 
progress. In the micl-term appraisal of the 
State's resources, it has been revealed that the 
Slate's resources have gone up by Rs. 45 
crows, j. e. from Rs. 455 crores they have gone 
up to Rs. 500 crores and additional resources 
have also been added. They want to raise the 
size of the Plan to Rs. 500 crores instead of Rs. 
455 crores. Various achievements have also 
been made in the case 3 P. M. 
of food output and the irrigation facilities that 
have been provided. In the Industrial sector 
also so many licences have been given ar.d so 

many expansions have been assented to. There 
has been a marked improvement in the deve-
lopment plans of Gujarat State and I am sure 
that the House will appreciate whatever has 
been done in this short span of President's Rule. 
As I have already stated the Government of 
India wants a popular and democratic rule there 
as early as possible as we want it elsewhere too. 
As I have already announced we propose to 
hold the election in Gujarat also in the third 
week of February and we expect that a popular 
Ministry would come up and continue this 
development work in the future also. Hence I 
would appeal to the House to accept the 
Resolution. 

MR. DEPUTY CHAIRMAN : The question 
is— 

"That it is House approves the continu-
ance in force of the proclamation isssued by 
the President on the 13th May, 1971 under 
article 356 of the Constitution, in relation to 
the State of Gujarat, for a further persod of 
six months witli effect from the 21st 
December, 1971." 

The motion was adopted. 

DISCUSSION ON THE PRIME MINI-
STER'S STATEMENT RE HER 

TOUR OF FOREIGN COUNTRIES 

SHRI BHUPESH GUPTA (West Bengal) : 
Sir, I raise a discussion on the statement made 
by the Prime Minister in the Rajya Sabha on the 
15th November, 1971, about her tour of 
Belgium, Austria, the United Kingdom, the 
United States of America, France and the 
Federal Republic of Germany. 

Sir, we are discussing the statement the Prime 
Minister made on her foreign tour in this House 
but since then much water has flown down the 
bridge and I think the situation is far more serious 
today then when the statement was made in the 
House. But still since we have to discuss the 
statement, I should like to make some 
observations about what she said by way of 
giving an account of her achievements or lack of 
achievements which of course is not mentioned in 
her statement in the House. We were also, Sir, 
keenly watching the results of the Prime 
Minister's talks with the leaders of the 
Government of the I   western countries  she  
visited.    Wc  had never 


